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INTRODUCTION 

I, the Chairman of the Committtee on Government Assurance as 
authorised by the Committee, do present on their behalf this 
Twelfth Report of the Committee on Government Assurances. 

2. The Committee (1987-88) ,were constituted on June 12, 1987. 

3. The Committee (1986-&7) at their sittings held on 26 May, 1987, 
considered eight requests from the Ministries for dropping of assur-
ances and their decisions are contained in this Report. At their 
thirteenth sitting held on May 11, 1988, the Committee (1987-88) 
considered and adopted. this draft Twelfth Report. 

4. The minutes of the aforesaid sittings of the Committee form 
part of the Report. 

50. The conclusions/observations of the Committee are contained 
in the succeeding chapters. 

NEW DELHI; PROF. NARAIN CHAND PARASHAR, 
May 11, 1988 Chairman, 
Vaisakha 21, -1910 (Saka) Committee on Government Assurances. 

(, ) 



"REVIEW .aF ~ING ASSURANCES OF ~ AND 
EIGHTH J.,OK SABHA 

Dl,lring the Sevenih :Lok Sabha, 7,281 assurances welle oulled o~t 
from Lok Sabha Debates for implementation by Govemment. Of 
;~se, 7,~1 ~ssW'~ces ~ve ~e ~ .i,Dl.ple~n.t~ l~ving a 
balance of 10 assurances to be ,impl~menteG. 

2. During the First to ~inth Sessions of ~ghth Lok Sabha, 4,930 
assurances were culled out. Out of them, 3,~ ~ur~ces have 
since been implemented, thus leaving a balance of 1,066 assurances, 
pending implementation. 

3. TAl.e *~, ~ ~ ~~ ~~UQt ~ :w..t ~w~ts of 
implemenieO assurancealaici an 4IbeTable ,of Lok ,Sabha ',bytb.e 
Minister of Parliamentary Atfairs o~ 21 April, 1988. 



CHAPTER n 
REQUEST FOR DROPPING OF ASSURANCEs 

(ll 
4. On 24 July, 1986, the following Unstarred Question (No. 952) 

given notice of by Shri Yashw~ntrao Gadakh PatH, M.P., was 
addressed to the Minister of Water Resources: 

",(a) whether Government have finalised the draft of the 
National Water Policy; and 

(b) if so, the details thereof?" 

5. The Minister of Water Resources (Shri B. Shankaranand) gave 
the following reply: 

(a) and (b): "The draft of the National Water Policy Docu.-
ment is under preparation." 

6. The above reply to question was treated as an assurance by the 
Committee which was to be fulfilled within three months of the 
date of reply i.e. by 23 October, 1986. 

7. On 21 October, 19~, the Ministry of Water Resources approach-
ed the Committees on Government Assurances through the Minis-
try of Parliamentary Affairs Vide their' U.O. Note No. VI/WR(2) 
USO. ~-LS/86 dated 21 October, 1986, to drop the assurance on 
the grounds indicated below:-

"The draft of the National Water Policy document is under 
preparation refers to the very process of the policy formu-
lation, the draft of which is being prepared by the Group 
of Ministers appointed by the Prime Minister' as the Chair-
man of the National Water Resources Counql. This 
policy paper is to be placed before the Council. The 
Council will hold a meeting alongwith other Members 
who are the Chief Ministers of the States and Union 
Territories of the country at the convenience of' the 
Prime Minister. It is very difficult to say that the.poli~y 
will be formulated by any stipulated time. It may be 
stated here that after the water poUey is formulated. and 
approved by the Government, it will' be placed before 
both the Houses of the Parliament. I' 
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8. The Committee considered the request of· the Ministry of 
Water Resources for dropping of the assurance at their sitting held 
on 26 May, 1987 and decided not to accede to the request of the 
Ministry of Water Resources for dropping of the assurance. They 
desired that the Ministry should implement the assurance and in the-
meantime make a request for extension of time. 

9. The decision of the Committee was communicated to the Minis-
try on 20 July, 1987. Subsequently, the Ministry twice renewed 
their request for dropping of the assurance. In the first request, the 
Ministry sought extension upto 24 July, 1987 on the ground "pend-
ing a decision on the request of this Ministry for deleting this case 
from the list of pending assurances, extension of time for the peiiod 
upto 24 July, 1987 may kindly be granted for implementation of this 
assurance". Through the second request, the Ministry asked the 
time. limit upto 18-8-1987 on the ground "deletion request was 
pending before CGA. Implementation Report has since been 
received." I 

10. On 12 November, 1987, a statement was laid on the Table of 
the House stating "The draft of the National Water Policy has been 
prepared and it will be considered in the next meeting of the 
National Water Resources Council". 

11. Finally, the Minister of Water Resources laid on the National 
Water Policy on the Table of the House on 18 November, 1987. 

12. The Committee note with satisfaction that the National Water 
Policy has since been laid on the Table of the House by Government 
on 18 November, 1987. However, they must express their unhappiness 
on the frivolous request of the Ministry for the dropping of the assu-
rance. 

(U) 

13. On 29 July, 1986, the following Unstarred Question (No. 1724) 
given notice of by Dr. G. Vijaya Rama Rao, M.P., was addressed to 
the Minister of Communications: 

"(a) whether it is a fact that there have been massive raids 
against high officials of Posts and Telegraphs Department 
which have revealed huge amount of movable and immov· 
able properties in their names and the names of their: 
family members; 

(b) if 80, the details thereof; and. 
(e) the action takm/,I)I'CJpOIIed tiy the GovenuDent?" 
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!t The Minister of·Conununications <Shri~m NiWas ~a) 
.• ave . the" following reply:-

.... ,'; .' . 

(a) to .(Q): "Various br~he$ of C.».!. carried Qut 26 s~arcll.. 
at the residential and o,(Iice prel:DiS~s of 10 junior and 
middle level gazet~d otR~rs ~6 i.D Senior Time Scale and 
1 in Junior Time Scale of Group A and 3 in Group B) of 
the Departments of Posts and TelecoDlnlunicatioDs during 
the period, 1st of January, 1986 to 30th June. 1986. The 
following movable and immovable assets were discovered 
durin, the course of these searches:-

(i)Gash, ~nk balances, ~Rs and NSCs Rs. 46,440.00 

(if) Movable assets like jewellery, VCRs 
and ot~er costly items' 

(iii) Immovable assets 

Rs. 2,60,734.00 

Re. 1,aO,OOO.W 
Besides, some incriminating documents pertaining to 
financial transactions etc. w~re seized dl,lring the course of 
searches referred to above are undersC1'U~. These 
searches were carried out in connection with the inv.ti-
gation of 9 cases alleging possession 01. JlSsets wspr9l)Or1;i-
t;late to tPe known sources of income, showing special 
fav~)Ur, f9,r~ry, cheati~g,' criminal misconduct etc., by 
varioUs branches of C.B.t. I 

(c) ~e cases are under further investigMionl" 
~ ~ , J , . ~ .• , j 

15. ~ly to part (c:) of the question was .treated as an assu.rance 
by the Committee which waS to' be faliUed within three monMaaof 
the date of the Il'eply i.e .. by 28 October, 1986. 

~6, On 22 October, 1986, the Ministry of Communications 
It '1".', , 

approached the Comrnitteeon Government Assurances tmougb the 
t.1liDtstry Of Parliamentaty Alfairs' vid.etheir U.O. Note No. VlfC(U) 
USQ.1724-LS/86 dated 22 October, ~, to d~ the auurauce O.D 
the grounds indicated below:-

'~y &iVAn to USQ. ~o. 1724 on2JK,.,8~ J,n$ ~ Sabha was 
hased OIl tbe Jnfonnation fI.lr~_d py ·the ,cBI. This 
DepartGlent does not have a~y MWiijooal infonnation in 
this regard. Any further deve~q~g.t i~ .~ matter is 
entirely dependent ~~ ~~est~.,s take~ by t,he CBI to-
wards completion of the in\testigation .. The' entire process 
is.a·be ~tai.IlJ.o... ~ .. ~ J:~!II. ~ ~rt and 
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r.ecouunenUtWas at t~ -C~ ~ A~ C~J t~ ~
meat ofiP.QS~,~ ~~t pf tf#1~q~~q.,W)~S 
w~ t~e ~r.opria,t~ ~iQ~, ~~on QI. wl;l.lrJt 'Jn~¥ 
~lIlo tM~ !l lo,.qg tWle." , 

17. The Committee considered the request of the Ministry of 
Communications for dropping of the .4UiSurance at their sitting held 
on 26 May, 1~87, an.Q decided not to accede to the request of the 
Mi~istry for Qropping the assurance' and desired that the Ministry 
should take steps for expeditious implementation of the assurance. 
In the meantime they advised the Ministry to seek extension ot time. 

18. The above decision ot the Co,JiJ,Ulllttee was comunicated to the 
Ministry on 20 July, 1987. 

19. The Ministry sought ~rther extension of time upto 31 March, 
1988 and again upto 31 March, 1989 on the follOwing grounds:-

"At the time of making ij}e request we ho.ped to flnali$e all 
cases within the stipulated time limit. However in most 
of the cases CBI is yet to complete their enquiry. In 
other cases the advice of the CVC is awaited. Since prose-
cution in the Court of Law or initiation of departmental 
pro,:eeQings take C()nsid.erab1e tiIr).,e, this ~inistry will not 
abl,e to finalise all the cas~s in Ut~ exte,nded time limit 
upto 31 ~ch, ~989.'· . 

~. W!W~ f:o,~ee~,iIJN ~~at the jnveltig.~on .,eneies do take their 
time ,in ~~m~~Wtg die ~ves~~tiqn., ~e ea,ses under inVestiptiOll 
are required to be flnalised and cannot be allowed to remain pending 
ad infinite, The present lnVestJpttODS relate 'to Governmeat 
~fJiei,~ and a! '~,ue~?hvlousl'y th~r s~ope i. not to be very wide In 
the very natUre. Also, it is in the interest of both the Departmeat 
as well as the dfticials invojved that lnvestiptions sbould he quickly 
b.lised aDd whafever the ~tCOlDe, the laal ~_ of Uae Govem-
ment taken. Keeping in view this pperw priaclple, tlle Commit~. 
do not appreciate the phuof Uae ....,. tbat " .. , fGJ1ber "v~. 
oplRent in the matter is eaUldy d~ .. dI .. u,*, ",steps t,aken ~ 
the CRJ towards the eompletion of the Inv.eAl&aUtn. Tbe ent~p,.. 
~ Is ~ti~~ ~s1},mt~1 o~~ ~ t,h.e r~pt of the report and re_ 
Clomm.~~~atJo.':1S 9t ~e gl ~., dp~~~, the De~rtm~t 01 Posk 
~ ~~~~.t ~ t~p.,¥mlDl.~~~s ",4»1I;Id ta~e a,pproprlate 
actf~. ftnay~atlOQ of ,..~e~. ~ • taIf~ a Im;ar *bOe". ,Thb reo 
ftf"d'l an attf.t»"e 111 ,h,l~~ ~~, .~ ¥tY.. 'r,he rommlttee 
amaot bat detlcn it uuI woaW aped the ""'1"" to show a 
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MIlle of urpncy in this matter. The Ministry ,should take up the 
matter at Ul appropriately blgh level to have the eBl IDvestiga. 
tioDS quickly completed and thereafter flnalise their own decision 
with the least 1088 of time. The miDlstry shoald lay down a time 
limit and seek acco1'dlnsty permission of this Committee for ex. 
tenslon for time to Implement the assurance . 

. (ut) 

21. On 4 August, 1986, the following Unstarred Question (No. 2353) 
given notice of by Shri C. Sambu, M.P., was addressed to the Minis-
ter of Agriculture: 

"(a) whether Agricultural Research Department have con-
ducted any trials to control white fly by using chemicals; 
and 

(b) if so, the action taken to supply such chemicals to the 
cotton growing farmers of Andhra Pradesh?" 

22. The Minister of State in the Ministry of Agriculture (Shri 
Yogendra Makwana) gave the 'following reply:-

"(a) Yes, Sir. Indian Council of Agricultural Research and 
Agricultural Universities in cotton growing States have 
conducted detailed in secticidal trials against white fly; 

(b) Among the effective chemicals, Monocrotophos, phosalone, 
Ethion and Endesulfan are available in enough quantity in 
the country including Andhra Pradesh. The Acephate 
has recently been registered. The registration of another 
effective insecticide namely, Triazophos is under consi-
deration of the Central Insecticide Registration Com-
mittee." 

23. Reply to part (b) of the question was treated as an assurance 
by the Committee which was to be fulfilled within three months of 
the date of reply i.e, by 3 November, 1986. 

24. On 21 November, 1986, the Ministry of Agriculture approached 
the Committee on Government Assurances through the Ministry of 
Parliamentary Affairs vide their U.O. Note No. VII Agri (18) USQ. 
2353/86 dated 21 November, 1986, to drop the assurance on the 
grounds indicated below:-

"That the reply to part (b) of the question was complete in 
itself. However, the additional information was given by 
statmg further that theregiatration of another effective 
insecticide namely, Triazophoae is under consideration of 
the Central IDsecticide Registration Committee." 
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25. The Committee considered the request of the Ministry of 
Agriculture for dropping. the assurance at their sitting held on 26 
May, 1986, and decided not to accede to the request of the Ministry 
of Agriculture for dropping the assurance. They desired that the 
Ministry should implement the assurance early and in the meantime 
make a request for extension of time. The decision of the Com-
mihee was communicated to the Ministry on 20 July, 1987. 

26. The Ministry of Agriculture fulfilled the assurance by laying 
a statement on 26 August, 1987. In the statement, the Ministry have 
stated: : 

"The case of registration under Section 9 (3) of Triazophos 
Technical (60 per cent LC) and its 40 per cent EC formu-
lation in favour of MIs Hoescht India Limited was consi-
dered by the Central Insecticide Registration Committee 
in its &4th meeting held on 19-8-1986. Since the insecticide 
is not stable above the temperature of 220 C and it 
decomposes to highly toxic compound which may be 
more hazardous, the Registration Committee, did not 
favour the grant of Registration to the firm." 

27. The Committee note the Implementation of the assurance. 

28. The Committee would like to add that the reply of the Minis· 
ter to the question clearly made an assurance to dte House. still 
!he Ministry chose to approach the Committee for dropping of the 
assurance. The Ministry would do better in future by not questioninr 
the decision of the Committee and instead make quick and sincere 
eflorU to fmplement the assurance. . 

(Iv) 

29. On 8 August, 1986, the following Unstarred Question (No. 
3234) given notice of by Shri Lakshman Mallick; M.P., was addressed 
to the Minister of Commerce: 

"(a) whether Government have announced its policy r~garding 
the procedure for providing facilities to domestic indus-
tries to protect them from competition arising out of subsi-
dised imports; 

(b) if so, whether some representations have been received 
in this regard; 

(c) if so, the details thereof; and 

(d) the reaction of Government thereto?" 
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30. THe th~ Mtn'tlter of State in the Ministry of Commerce 
(Shri Brahma Dutt)' gave the following reply:-

.. (a) Yes. Sir. 

(b) to (d) No petition re.rdfng subsidised imports has been 
receiv~d. W~ have' lio~ver. received some petitions 
aUeging dumpfng of ce'ttaiIi ptodu~ts which are being 
examined." 

31. Reply to parts (b) to (d) of the question was treated as an 
assurance by the Committee which was to be fulfilled within three 
months of the date of reply i.e. by 7 November, 1986 

32. On 13 November, 1986, the l\{i1'1istry of Commerce approached 
the Committee on Govemrri~n't Assurances through the Minigtry of 
Parlia:rrientary Mairs vide their U.O. Note No. VI/Com. (8) USQ. 
3234-LS/86 dated 13 -November, 1986, to drop the assurance on the 
grounds indicated below:-

"The, Lok Sabha Unstarred Question No. 3234 answered on 
8th August, 1986 called fOr inf'Ormation regarding petitions 
received for protection from competition arising out of 
subsidised imports. A product is d~emed to be subsidised 
when the Government of the exporting country pays or 
bestows any bounty or grant in respect of the exported 
product. We received no such petition regarding subsi~ 
dised iInpOrts. Accordin~ly in ansWer to the Parliament 
Question it was stated that "no petition regarding subsi-
dised imports has been received." We, however provided 
additional information that we have received' ~ome peti-
tions alleging dumping of certain products and that these 
are being examined. Dumping is different from subsidy 
in as much as whereas the later involves payment of 
bounty or grant from the Government of the exporting 
country, the former is a situation where generally ex-
porter sells at higher prices in the domestic market and 
at lower pnces in the country to which the product is 

exported, Since the additional information does not 
relate to the Question asked and further no assurance 
was given in the reply that the position regarding the 
petitions relating to dumped imports will be supplied 
later, in our view there is no assurance given in respect 
of this question." 

33. The Committee considered the request Clf the Ministry of 
Commerce for dropping the ass~rance at their sitting held on 26 May, 
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19a7 and decided not to accede to the requeit of die MmtStlf df 
Commerce for dropping the assurance. They d~hid,tttat the\~.;. 
try should implement the assurance early and in the meantime make 
a request for extension of time. The decision of the Committee WI&-
ctmun'tdittated to' the Ministry accordingly. 

34. On 11 December, 1967, Government laid on the Table of the 
House a statement in implementation of the a~resaid assurance. tli' 
tAe J.m1Ilementation statement, the position was exp~ed' as. 
followa:- .: • c ./~ . 'AI i- :-; I t I • ,. f I .... ~ J,TI~ .. ~, 

'Tollowing the bringing into effect of the countervailing and 
anti-dumping duty laws in septem~r, 1985 four petitions 
alleging dumping of l'entaerythritol, silver paste, silver 
powder suspension and visco9t 'gear spinning m~tering 
pumps were received. The brief facts are given below:-

1. Ws. Kanoria Chemicals and Industries Ltd., New Delhi 
requested for change in the method of levying import duty 
for penta erythritol from adtralorem to specific rate of 
duty, (2 & 3) MIs. Jyoti ElectronicS', Bombay and MIs. 
Arora Mathey Ltd., Calcutta sought rationalisation of im-
port duty and ban or restriction on import of silver pastel 
silver product suspension. 4. MIs. Micro-Prescion Pumps 
and Gears Ltd., Baroda complained that viscose gear spin-
ning metering pumps are being dumped into India. 

In the first three cases mentioned above, it was found that 
although the petitions were purported to h"ve been made 
against dumping, in fact, they only contained requests for 
bringing about changes in the tariff structure and import 
policy. Since these requests were not related to the prac-
tice of dumping, anti-dumping action was not initiated 
under the Customs Tariff Act, 1975. The petitioners were 
Informed accordingly. In the fourth case, as the petition 
did not contain pl'imafacie evidence of dumping or injury 
to the domestic industry by dumped imports, the peti-
tioner was asked to furnish evidence so as to enable fur-
ther consideration of the matter. Even though adequate 
opportunity was given, the firm did not adduce any evid-
ence. Therefore, the case has been closed under intima-
tion to the petitioner." 

35. The Con'llnittee note tie imPlementation Of tile lISW'ance. In' 
fature, thtt MiDi8fr)t ~' not trt to .l~ hi ~erif over the-
tied". oe the Committee whether or not a partleular ......... ce _ 
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:treated as an assurance. Once a reply is treated as an UluraDCe, the 
lWlniatry lDust implement it. 

(v) 

36. On 17 July, 1986, the following Unstarred Question (No. 122) 
given notice of by Shrimati Jayanti Patnaik, M.P., was addressed to 

, ~the Minister of Transport: 

"<a> whether there is any proposal to create a separate 
National Highway Authority for Orissa, West Bengal and 
some other Eastern States; 

{b) if sc, the reasons therefor; 

(c) whether the proposed National Highway Authority will 
take up the construction and maintenance of National 
Highways; and . 

(d) the details of the main functions of such Authority?" 

37. The Minister of State 1\1 the Ministry of Transport (Shri 
:Rajesh Pilot) have the following reply:- . 

(a) to' (d): "There is no proposal to create a separate 
National Highway Authority for Orissa, West Bengal and 
some other eastern States. However, Government has 
under consideration a proposal to set up a National High-
way Authority for the management of all the National 
IDghways in the country. No final decision has been 
taken as yet." 

38. The above reply to the question was treated as an assurance 
'by the Committee which was to be fulfilled within three months of 
the date of reply i.e. by 16 October, 1986. 

39. On 15 December, 1986, the Ministry of Surface Transport 
approached the Committee on Government Assurances through the 
Minh/try of Parliamentary Affairs vide their U.O. Note No. VI/T(4) 
USQ.122-LS/86 dated 15 December, 1986, to drop the assurance on 
the ,rounds indicated below:- . 

"The question primarily relates to the creation of a separate 
National Highway Authority for Orissa, West Bengal and 
some other eastern States. From the answer, it is quite 
clear that no such proposal is under consideration of the 
Government. However, it was added in the answer, that 
the Government has under consideration a proposal to-
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set up a National Highway Authority in the country. This 
proposal is still in its ~liminary stages and it is not 
known as when and what decision on it is likely to be 
arrived at. Moreover, this add;.tion in the answer is not 
directly related to the Question asked by the Hon'ble 
Member." 

40. The Committee considered the request of the Ministry for 
dropping of the assurance at their sitting held on 26 May, 1987. It 
was decided not to accede to the request of the Ministry and the 
Committee desired that the Ministry should implement the assur-
ance. In the meantime, the Ministry might make a request for 
eKtension for time. 'The decision of the Committee was communi-
cated to the Ministry accordingly. Since then the Ministry has belt'n 
making requests for extension for time. The last request was made 
on 16 March, 1988. While making this request to the Committee to 
agree to the request for extension for time upto 29 June, 1988, the 
Ministry· submitted as follows:-

" ..... the proposal of setting up of National Highway 
Authority for construction and maintenance of National 
Highways is· still under finalisation. The proposal has 
already been considered by the Committee of Secretaries 
and Group of Ministers. It has now been submitted to 
the Cabinet Secretariat as directed by the Group of 
Ministers and may, therefore, take some more time before 
final decision is arrived at." 

41. The Committee must express their deep c1ispleuwe on the 
delay in implementation of the 858Urance. It seems that in the view 
of the Ministry, two yean time is not 8noawh to anive at a final deci· 
sion, otherwise an important matter like this should not have been 
allowed to hang fire 50 long. The Committee now do hope tJutt it 
sJIould be poaible for the Government to implement the assurance 
before the end of lune, 1988 upto which the extension"as been 
requested by the Ministry. Incidentally, the Committee would like 
to add that the Ministry ·h"d initiaDy tried to interpret the answer 
of the Minister to SUC&elt that no assurance wu given by him and 
it was only some kind of additional information which was supplied 
in the reply to the Question. It ia Dot correct. 

The Ministry nwst flot in future advance such friveloWi eseaues 
which merely expose their attempt to wriUIe out of their obligation 
to tile Parliament. 
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(vi) 
1'1',. 

.. ~ 6 t'W4ust. 1986, the fOllowing Unstarred Question (No. 
259'-') aiven' notice of by Shri Srikantha Datta Narasimharaja 
Wadiyar, M.P. was addressed to the Minister of Industry:-

"(a) whether an Industrial Sheds Project has been imple-
mented ;n Karnat~ka with the Netherlands assistance; 

(b) if so, the cost of the project; 

(c) the aims of the project and the number of rlistricts covered 
under the project so far; 

(d) whether Government have a proposal to further extend 
the project; and 

(e) if so, the target set for the construction of industrial pro-
jects in Karnataka by the end of the Seventh Plan?" 

43 .. The Minister of State for Industrial Development in the 
Ministry of Industry (Shri M. Arunachalam) gave the fonowing 
reply:-

U(a) Yes, Sir. 

(b) The cost of the project is Rs. 18 crores. 

(c) The a;m of the p1"oject is to provide e'ltrep1"eneurs with 
work-sheds, neoossary infrastructure and training in order 
to improve their earning capacity. Thirteen d~stricts are 
covered under the project. 

(d) A propos::!l is u~der consideration of the Sta~e Govern-
ment of Karnataka. 

(e) the target by the end of the Seventh Plan is yet to be 
finalised by the Government of Karnataka". 

44. Reply. to part (d) 011he question was treat·zJ Il$ a71 assurance 
by the Committee which was to be fulfilled within three months of 
the date of reply i.~. hy 4 November, 1986. 

" 
45. On 18' December, 1986, the Mini:;;try of Industry :l?proached 

the Committee on Government Assurances throuJlh the JI.tinistry of 
Parliamentary Affair!! vide their U.O. Note No. VI/Ind. (14) USQ. _ 
2592-LS/86 dated ]8 December. ]986. to drop t"e assurance on the 
grounds indicated helow:-

"In the flrst pha!!e of the Dutch Assistance Pro$!amme, whu:n •. 
will be o-,rer shortly, an amount of Rs. 18 crores has ~n 
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spent for the above purpose. The Governments of Karna-
taka and the Netherlands propose to cover additional 
numbers of utisans under this programme in a second 
phase. Necessary proposals have been received from the 

. concerned Government Undertakings. These are being 
finalised. 

As the s«ond phase of the programme like the first phase haa 
to be implemented with financial assistance of. the Govern-
ment qf the Netherlands, it is- not possible at this stage to 
say when exactly the proposals regarding the second phase 
will be finalised and. implementation taken up. As it 
would be appre;!i:.lt~. they have to be approved by the 
Governme·nt of India and the Governrnent of Karnataka. 
We have been doing our best to see that the proposals 
pertaining to the second phase of this pr<'gramme are 
finalised and approvar of the Union GOVf'fllment and the 
Government of the Netherlands obtained, at the earliest. 

46. The Committee considered the request of' the Ministry of 
Industry for dropping the assurance at their sitting held on 26 May, 
1987, and decided not to ::l(.'Cede t'O the request of the Ministry of 
Industry for dropping the assurance .• ,They desired that the Ministry 
should implement the assurance early and in the meantime make a 
request for ex~ension for time. The decision of the Committee was 
communicated to the Ministry accordingly. 

47. The assurance was fulfilled by the Ministry through a state-
ment laid on the Table of Lok Sabha on 12 November, 1987. In the 
statement, the Ministry stated as follows:-

"The Karnataka Government has intimated that the first phase 
of the "Industrial Sheds Profect" be'ng implemented by 
them in collaboration with the Government of Netherlands 
would come to clOse by 30-9-1987. The Government of 
Karnataka and the representatives of the Netherlands 
Government have agreed in principle to start an "Interim 
Phase" from 1-10-1987. 

The "Interim Phase" may be of a duratio~ ranging between 
six months to two years and is estimated to cost about 
Rs. 3.5 croreR. During this pha~e, mjs~inp' link!> and draw. 
backs. experienced in the first phase .nre likely to be over-
come. Study and analysis of the implementation of the 
programme in the first phase would also be taken up 1uring 
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the "Interim Phase". Only after evaluating the achieve-
ments of th& first phase the Government of Kamataka ~ay 
be in a position to take further action in the Ii'latter." 

48. The Committee note the implementation of the assurance. 
However, implementation statement clearly indicates'" the request 
made by the Ministry on 18 December, 1986 for the dropling: of the 
auuranee was not necessary. The Ministry should, dlerefore, 'hear in 
mind tor future that when an U8U1'&1lee Is eapalle of .Implementa-
tion, they should not make a request for its droppiB,. 

(vii) 

49. On 28 November, 1985, the following Starred Question (No .. 
150) given notice of by Shri A. Charles, M. P ., was addressed to the 
Minister of Human Resource Development:-

"(a) the ceiling fixed on the annual income of teachers fOr the 
award of National Merit scholarships to their children and 
the yea' in which tpe above ceiling was fixed; 

. . 
(b) whether there is any pr!)posal before Gove.rnment to raise 

or abolish the above ceiling in view of the substantial 
increase in the pay scale of teachers in the recent years 
and also because the schola.rships are given to the ,children 
of teachers taking into consideration the merits of the 
students rather than the income of their parents; and 

('c) if so, the reaction of Government thereto ?" 

50. The Minister of Human Resource Development (Shri P. V. 
Narasimha Rao) gave the following reply:-

"(a) and (b). The erstwhile Ministry of Educatio'n had been 
operating a scheme of National Scholarships for Children 
of School Teachers from the year 1961-62 to 1978-79. The 
purpose of this scheme was to enable meritorious children 
of primary and secondary school teachers to pursue higher 
studies from post-matriculation stage. This was a merit-
cum-means scheme under whichs,eho1arships were 
awarded to meritorious children whose parental income 
was not mO.re than Rs. 6000 per annum. The scheme was 
transferred to State Governments from 1979-80., Since 
then the scheme is being operated and administered directly 
by the State Governments/Union Territories and no 
funds have been provided by the Central Government in 
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ita b"diet ,for Ule scheme from that year. Sit}ce,it is beini 
implemented by State/Union Territories, no proposals 
are received by the Central Government in regard to this 
scheme. 

(c) Does not arise." 

51. During the supplementaries on the question, Shri A. Charles, 
MP. raised a point that "the celling of Rs.6000 was fixed years back 
and a substantive in.CNase in thl!! pay scale had been given to the 
teachers ,mall the States., The ceiling of Rs. 6;000 was not at all 
sumcient apd no-child was getting any scholarship under the scheme." 
The MemberalBopoill'ted out that 'A few months back Ih,d pointed 
out some anomalous position intbla to the EdUcation Ministry ,and 
had got a written reply that that anomaly and certain other aspects 
were being examined in ~he Education Ministry of Central Govern-
ment.' He !further enquired whether re-examination was still going 
on and ,he Ministry would give some broad guidelines at least .to 
enhance the limit of the income of the parents in. awarding the 
scholarships. 

52. In reply, the Minister of Human Resource Development (Shri 
P.,y. NarasimhaJRao) stated as follows:-

... " ..... The question r~eI's to a scheme which was earlier 
being administered. by the Central Government, but was' 
transferred in 1979 to the State Governments. There is 
another scheme which is properly called National Merit 
Scholal'lhip Scheme, which is still being administered by 
the Central ,Govemmentand in respect of which also the 
question of enhancement of Rs, 6,000 ceiling has been 
raised and that is under consideration in the Ministry,," 

fIB. 'The above reply to the points raised on the Question was 
treated as an assurance, by ,the Committee which was to be fulfilled 
Within three months of the date of reply i.e. by 27 February, 1986. 

i4. ,.60,19 !February, 1987, the Ministry of Human Resource 
Development approached the Committee on Government Assurances 
throuBh ,the Ministry of Parliamentary Affairs vide their U.O. Note 
No. IVfHRJ)(9) SQ 150-LSI85, dated 19 February, 1987, to drop the 
a.uranceon the grounds indicated below:-

" ...... This department has gone through the main answer to 
the question and the procee~gs of the Lok Sabha relating 
tosupplementaries thereto carefully. The statement "the 
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question of enhancement of Rs. '6000/- eeUinghas been 
raised and that is under consideration in the Minis~ry" 
was made by Human Resource Minister (HRM) in respect 
of another scheme viz. National Merit Scholarship which 
is being ope.rated by this Department, as an elaboration of 
his reply to a supplementary. It did not, in any way, 
pertain to the scheme to which the main question relate:i 
because that scheme in question is no more being adminis-
tered or operated by the Central Government. It is· in 
fact being administered by the State Governments them-
selves as was indicated by the Minister in his reply}.o the 
question. The above statement, therefore, shoUld not 
constitute as an assu~ by HRM for considering the 
question of enhancing the ceiling limit under a scheme 
which is not being administered and controlled by this 
department. However, the feelings of the Members of 
Parliament about enhancement of ceiling' of Rs. 6000/-
have a;ready been communicated to the State Govern-
ments/Union Territories as stated by HRM :n response 
to another supplementary to the same question," 

55. The Committee considered the request of the Ministry of 
HUman Resource Development for dropp:ng the assurance at their 
aitting held on 26 May, 1967, and decided not to accede to the request 
of the Ministry for dropping the assurance. 

56. The Committeeno~ed that the Ministry had implemented the 
assuran'Ce by laying a statement in the Lok Sabha on 21 April, 1988. 
In the statement. the MInistry! stated as follows: 

"The Cabinet has revised the income limit from Rs. 6000/-
p.a. to Rs. 25,000/- p.a, in respect of the National Scholar-
ships Schemes which are being imple~ented; directly 
through the Department of Education, Government of 
India in their meeting held on 18th January, 1988. 

The scheme of scholarships for the children of Primary and 
Secontjary school teachers since is being operated directly 
by the State Governments/Union Territory Administra-
tion~ afte.r 1978-79 from their own funas. It is now for 
them to adopt the revised income ceiling for this scheme 
as well. The decision of the Central Government about 
revision of the income ceiling to as. 2l),OOO/ - p.a. for their 
schemes has already been communicated to tile State 
Governments/Union Territory Administrations:' 
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57. The Committee n~te that the Ministry 'have since implemented 
the assuranc:e. However, th~y would Uke to draw the attention of 
the Mmisfry -fotheir observations made earlier in tilts Report in 
resped of aSsurances which were initlalJy SOU&'ht to be dropped by 
the c:oncemed Ministries but later on were implemented when the 
Committee did not agree to their requests to the dl"OllPlal of the 
assur&llee. 

(viii) 

58. On 17 Ap.ril, 1984, the following Un starred Question (No. 
7893) given notice of by Shri Dharam Bir Sinha, M.P., was addressed 
to the Minister of Labour and Rehabilitation:-

"(a) whether the \xistin; labour laws for the well being of 
construction workers provide adequate safeguards against 
workers being exposed to health hazards; and 

(b) if not, whether G_overnment propose to amend these 
laws to make them fool-proof and deterrent for the recal. 
citrant employers'?" 

59. The then Minister of State in the Ministry of Labour and • 
Rehabilitation (Shri Dharam Vir) gave ·the following reply:-

(a) and (b): "For safeguarding the interests of the workers 
in _ the building .. ' construction industry, it has been 
decided to enact a separate comprehensive legislation for 
regulatin~ their service conditions, health and safety.. A 
Bill in this respect is expected to be introduced in the 
Parliament soon." 

60. The above reply to the question was treated as an assurance 
by the Committee which was to be fulfilled within three months of 
the date of reply i.e. by 16 July, 1984. 

61. The Committee on Government Assurances (1985-86) con-
sidered the request of the Ministry of Labour for dropping the 
assurance at their sitting held on 27 Janua.ry, 1986, on the following 
plea:-

"The Bill for safeguarding the interests of the workers and 
promoting of their health and safety in the bul!ding and 
construction. industry has not been finalised so far. The 
Legislative Department of the Ministry of Law wlto were 
requested to finalise the same have returned the ume after 
Lok Sabha Election and have adv1Nd t11af the freIh 
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approval of the. new Cabinet niay :beObtatned.The drill 
involved in furtherprocesstrig elf ~ ':&ill may tMl1 Jtake 
long time depending upon the time ·taken by the Legisla-
tive Department of the Ministry<1f Law'fd.r its fthalrsatlon .. 
It may ·be recapitulated that the Minifftry 'had flO inten-
tion to give a&8uranee to Lok &bha 'in respelrt or USQ 
No. 7893 dated 17-4-1984. The time taken for finalising the 
Bill by the Legislative Department of the Ministry of LaW. 
Justice and Company Affairs is more than a year in the 
present case." 

62. After considering the 'matter in all respects, the Committee 
recommended as follows in para 10 of their Sixth Report, presented 
to Lok Sabha on 13 August, 1986:-

"In spite of the fact that the need as well as the urgency of 
. an enactment to regulate the service conditions and 

promote the health and safety (jf the workers eJl'gaged in 
the building and construction industry are Widely ack-
nowledged and Government themselves :had decided as 
far back as April, 1984 to bring forward the desired legis-
latitm in this regard, any concrete step is yet to be taken 
by 'the Government. It is indeed regrettable that the 
matter should have been ~edso 'much ·for no valid 
reason. The Committee w ... · Ul!ge upon .the Government 
to bring forward the necessary legislation Without further 
loss of time and thereby implement the aseurance give.n 
to the House more than·a couple of years ago." 

63. On 20 February, 1987, the then Minister of State in the 
Ministry of Labour (Shri P. A .. Sangma) wrote ·ti:de his ·Th(!). Ltttter 
No. H-l1016/13/84-LW to the Ohairman, Committee on 'GoVernment 
Assurances that the assurance be'droppeUon the follOWing grountls:-

" ...... We are act.ively ,pursuing. the . matter siiute "maI1y years 
but due to various ·c:liftlculties have not ,been. alKeto 
finalise it as early ·as we expected. The : ~S8 ·may·take 

. ,considerable time as the matter is ve.ry sensitive _ 
complex. It is still difficult to say exactly how long it may 
take us to inuoduce the bill in-vtew Cif vruious' eomplex 
issues involved." 

64. The Committee eoneidel'ed the above raquestat ,t}jeir sitting 
held on 26 May, 1987, and decided not to aooede to lit. fFltey desired 
that the Minis(ry should impiement theusurance .fly.and in the 
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meantime 'make a request for extension for time.. The decision ot 
the Committe~ was communicated to the Ministry accordingly. 

65. Later on the Ministry of Labour sought extension of time upto 
30 April, 1988 (Vide their U:O. Note No. XIV /LR (20) USQ-7893-LS/ 
84 dated February 1, 1988] on the ground that the finalisation of the 
proposal was likely to take some mo.re time. 

66. The Committee .(! .... otbut depricNe the ..ja01lclinate d~ in 
the impl-ementation of tbi, assurance. The Miaister's reply ,wen.on 
17 April, 1_ ",ave a dear .jndica~on that Government recQtJDiaed 
luUy the need to satepardthe Interest of the workers In the bund_ 
lac' aad ...... ., .... .IDtDa~ .. and1lult (Mennnetft Ibad11ecKted to 
enad a Mparate cGlllprehenli¥e 'leJh1ation ·fUr -regulating their -ser-
vice codditions, health and ufety. It was aleotftatedthatl a biD for 
the purpese would be iDtrodutJed In the ParUament soon. This 
explidl slatement of the Government was perfectly in conformity 
with the~r objective of achieving an egalitarian society. The reasous 

. ,fer which It is 'aownot ipOllliblc for the Government to ~ring 'forward 
the promised legislation are not quite clear to the Committee. In the 
cirmmstllnces, the only conclusion that the Committee can draw is 
that . ftae 'hJflemetrtation of this assurance is pending merely owlll& 
to red taJWsbl in'the Government. Therefore, the Committee would 
urge ·up.! the Government to expedite their approval to the draft 
of the proposed legislation Rnd ensure that it is introduced in Parlia-
ment wt'lIIout further loss of time. 



CHAPTER In 

POSITION OF PENDING ASSURANCES PERTAINING 
TO SEVENTH AND EIGHTH LOK SABHA 

frT. A statement showing the position of assurances pertaining 
to Seveoth and Eighth Lok Sabha pending implementation by the 
Govemment as on 21 April, 1988, is given in Appendix. 

•. Too Committee would like tIbe MiDiltrieslDapartmentw eon-
cerned to make critical analysis of theae assurances So as to imple-
mmt them without further 1018 of tUne. 
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MINUTES 

FOURTEENTH SITTING 

Minutes of the Committee on Govemment Assurances held on 
Tuesday, 26 May, 1987 la Committee Boom No. 'C', 

Parliament House Annexa, New Delhi. . 

The Committee met on T~sday, 26 May, 1987 from 15.00 houri 
to 15.40 hours. 

PRESENT 

Prot Nara:n Chand Par ashar-Chairman 

MEMBERS 

2. Shri Tadur Bala Goud 
3. Shri Jltendra Prasada 
4. Shri Rahim Khan 
5. Shri Channaiah Odeyar 
6. Shri Keshorao Pardhi 
7. Shri Ram Pujan Patel 
8. Shri K. N. Pradhan 
9. Shri Jagannath Prasad 

SI&CRETARIA'I 

1. Shri C. K. Jain--Ch.ief (Questions) 

2. Shri D. M. Chanan-Chief Legislative Com.mittee OjJicer 

3. Shrl Raghbir Singh-Senior E:caminp of Question' 

2. The Committee took up for consideration Memo~da NIN. 
6,), 70, 71, 72, 73, 74, 75 and 76. 

M~andum No. 69: ~quest for dropping of assurance liven on 24 
July, 1986 in reply to Unstarred Question 
No. 952 regarding national water policy. 

3. The Committee considered the following request of the 
Ministry of Water Resources through the Ministry of Parliamental'J 
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Affairs vide their U.O. Note No. VI/WR (2) USQ-952-LS/86 dated 21 
October, 1986, for dropping the assurance on the following grounds:-

"The reply 'The draft of the National Water Policy document 
is under prepatation:' refers to the very process of the 
policy formulation, the draft of which is being prepared 
by the Group of Ministers appointed. by the Prime Minister 
as the Chairman of the National Water Resources Council. 
This policy papers is to be placed before the Council. The 
Council will hoia a meetingalongwith other Membe.r~ who 
are the Chief Ministers of the States and Union Territories 
of the country at the convenieRce of the Prime Minister. 
It is very difficult to say that the poliCy will be formulated 
by any stipulated time. It may be stated here that after 
the wate.r policy is .formula~ and approved by the Gov-
ernment, it will be placed before hoth the Houses of the 
Parliament: " 

3.1 After considering the matter in all aspects, the Committee 
decided not to agree with the request of the Ministry for the dropping 
of the assurance. The Committee desired that the Ministry should 
strive for early impleme'lltation of the assurance and in the mean-
time submit a request for extension of time. 

Me.morandum No. 70: Request for dropping of assurance given on 
29 July, 1986, in reply to Unstarred Ques-
tion No. 1724 regarding raids against high 
officials of Post and Telegraphs Department. 

4. The Committee considered the following request of the 
Ministry of Communications received through the Ministry of 
Parliamentary Affairs vidje their TT.O. Note No .. VIIC (11) USQ. 1724-
LS/86, dated 22 October, 1986, for drappingthe assurance on the 
following grounds: - ' 

"Reply given to USQNo. 1724'on 29.7-1986 in the Lok Sabha 
was based on the information furnished by the CBI. This 
:I>epartm.ent ,does not have any additional information in 
this regard. Any further development in the matter is 
entirely dependent upon the steps taken by the CBI to-
wards completion of the investigation. The entire process 
is a time'consuming one.' On the receipt of the report 
and recommendations of theCBI in due course, the Depart-
ment of Posts and Department of Telecomtnunications 
would take appropriate action, finalisation of which m~ 
also take a long time." 
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4.1. The Committee were not impia •••. by the plea made by the 
Ministry for the dropping ot the ~, They desked that the 
Ministry skould .instead take stePs t~itiolMi finallsation of 
the enquiry by the CBI and to lap'" the aSBUII'Bllce at the 
aarliest. In the meantime they advised the Ministry to seek exten-
sien of time for liquidating the aS8UrallO&:4"~ 

Memorandum No. 71: Request for dropping of assurance given on 
4 August. 1986, in reply to Unstarred Quell-
tion No. 2353 regarding trials by Agricultural 
Research Department to control white fly. 

5. The Committee considered the following request of the Ministry 
of Agriculture received through the Ministry of Parliamentary 
Affairs vi~ their U.O. Note No. VI/Agri. (18) USQ.-2353/86 dated 
21 November, 1986, for dropping the assurance on the following 
grounds:-

"That the reply given to part (b) of the question was complete 
in itself. However, the additional information was given 
by sta~ing further that the registration of another ef!eetive 
insecticide namely, Trlazophose is under consideration o~ 
the Central Insecticide Registration Committee." 

5.1 The Committee did not agree to the request of the Ministry 
to drop the assurance and desired that the Minlstry should submit 
a report for extension of time as required for implementation of the 
assurance. The Committee turther obse.rved that it was for them 
and foc the Ministry to decide whether or not a reply ~hould be 
. treated as an assurance. 

Memorandum No. 72: Request for dropping of assurance given all 
8 August, 1996. in reply to Unstarred QUell-
tion No. 32341 regarding protection of domea-
tic industries from subsidised import. 

6. The Committee considered the following request of the Minim)' 
of Commerce received through the Ministry of Parliamentary Aftairs 
tl~! their U.O. Note No. VI/Com. (8) USQ.-LS/86 dated 13 Novem-
ber, 1987,.for dropping the assurance on the following grounds:-

"The Lok Sabha Unstarred Question No. 3234 answered on 8th 
August, 1986 called for informatIon regarding petitions 
received for protection from competition arising out of 
subsidised 'imports. A product is deemed to be subsidised 
when the Government of the exporting country parts or 
bestows any bounty or grant in respect of the exported 
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product. We received no suoeh petition regarding subsi-
dised' impods. AtletJrd1ngly in anSWer to the Parliament 
Question it wati'statetf-that uno petition regarding subaidis-
ed imports liM ,_~ received." We, however. provide" 
additional in."""""'_ that we have received some peti-
tions alleging ~ptng of certain products and that these 
are being exambaWd.. Dumping Is different from subsidy 
in as such as whereas the later involves payment of bounty 
or grant from the Government of the exporting country, 
the former is a situation where .~nerally exporter sells 
at higher prices in the domestic market and at lowel 
prices in the country to which the product is exported. 
Since ~he additional information does not relate to the' 
Question asked and fUrther no assurance was given in the 
reply that the position regarding the petitions relating to 
dumped imports will be supplied later, in our view there 
is no assurance given in respect of this question." 

6.1 The Committee did not find the reasons adduced by th~ 
Ministry for the dropp;ng of the assurance as convincing and hence 
did not agree to the dropping of the assurance. The Ministry should 
make a report for extension of time as might be considered minimum 
to implement the assurance. The Committee further observed that 
the Ministry shol,lld note in the instant ,case as we~l as fO.r their 
future guidance that the Executive being accountable to the House, 
it is always incumbent On the Ministry to furnish to the HOllse full 
and latest information in their possession on a matter raised in a 
question and if such a reply was treated as an assurancE', it should 
be implemented at the earliest possible time. 

Memorandum No. 73: Request for dropping of assurance given on 
17 July. 1986, in reply to Unstarred Ques-
tion No 122 regarding proposal for a separate 
National Highway Authority. 

7. The Committee considered the following request of the Minis-
try nf T.ransport received through the Ministry of ParliamE'nt.l)ry 
Affairs vide their U.O. Note No. VI/T(4)IUSQ. 122-LS-RIl dated 15-
December, 1986, for dropping the assuranCe on the following 
grounds:-

"The quest.ion primarily relates to the creation of a separate 
National Highway Authority for Orissa, West Epngal and 
some other eastern States. From the answer. if is quite 
clear that no sueh proposal is under cO'l1sidera'ion of the 
Government. However, it was added in the answer, that 



the Government has under conside.ration a proposal to set 
up a National Highway Authority in the country. This 
ploposal is still in its pre~ stages and it is not 
known as when and what decision on it is likely to be 
arrived at. Moreover, this addition in the answer is not 
directly related to the Question asked bv the Hon'ble 
Member." 

7.1 The Committ~ did not agree to the dropping of the assurance 
as sought by the Min'stry. In reply to the question the Ministry 
had stated that "there is no proposaJ. to create a separate National 
Highway Authority for Orissa, West Bengal and some other eastern 
~tRtes." However, the House was informed that Government had 
under consideration a proposal to set up a National Highway Autho-
rity fo.r the management of the National Highways in the country." 
Orissa and other eastern States being as such a part of the country, 
the- full reply given waS' relevant and was 'correct Iv' treated as an 
assurance. The Committee des:red that assurance should h.e imple-
mented at the earliest. In the meanWhile the Ministry should 
dPply for extension of time. 

Memorandum No 74:' Request for dropping of assurance given 
on 5 August, 1986, in .reply to Unstarred 
Question No. 2592 regardinq Industrial shed 
project with Netherland's assi'3tanCf' in 
Kamataka. . 

S. The Committee considered the following request of the Mini-
stry of Industry received through the Min~stry of Parliamentary 
Affairs v:de their U.O. Note No. VI/Ind. (14) USQ. 2592-LS/8~ rlrt.ed 
18 December, 1986 for dropping the assurance on the following 
groundr.:-

"In the first pluse of the Dutch Assistance programme, which 
will be over shortly. an amount of Rs. 18 crores has been 
spent for the above purpose. The Government of Karna-
taka and Netherland propose to cover additional numbers 
of artisans under tbis programme in a aecond phase. 
Necessary proposals have been received from the concer-
ned Government Undertakings. They are being finalised. 

As the ser.ond phase of the programme like the first phase haa 
to be implemented with financial assistance of the Gov-
ernment of Netherland, it is not possible at this stage to 
flay when exactly. the .propotz .. 1s regardinl the second 
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phase will be finalised and implementation taken up. As 
it \Vould be appreciated, thery have to be approved by the 
Government of India and the Government of Karnataka. 
We h.ave been doing 'OUT best to see that the proposals 
pertain'ng to the 'second phase of this programme are 
finalised and th .. approval of the Union Government ltnd 
the Government .of Netherland obtained, at the earliest." 

8.1 The CommitteG did not fined any justifiable .reason fer the 
dropping of the assurance as requested by thtt Ministry of Industry. 
Rather in their opinion the assurance should be implemented ex-
peditiously. In case the Minist.ry had aIltY difftculty they could apply 
for extension o.f time. 

Memorandum No. 75: Request for dropping of assurance given 
on 28 November, 1985 in reply to Starred 
Question No. 150 re'garding income ceiling 
for national merit scholarships to tea-
chers' children. 

9. The Committee considered the following request of the Mini-
stry of Human Resource Development receiVed through the Mini-
stry of Parliamentary Affairs v;de their U.O. Note No. IV /HRI>(%) 
SQ. 150-LS/85 dated 19 February, 1987,. for dropping the assurance 
on the fo110wing grounds:-

" ... '" This department has gr.ne through the main answer 
to the question and the proceedings of the Lok Sabhs re-
lnting to supplementaries thereto care'fully. The state-
ment "the question of enhancement of Rs. 6000/- ceiling 
has been raised nnd that is uncJ'er cons'det'ati-on in the 
Ministry" was made j:Jy Human Resource Minister (HRM) 
in respect 'Of another scheme viz .• National Merit scholar. 
ship which is being operated by this Department, as an 
elaboratlon of his reply to a supplementary. It did n·)t. 
in an:y way, pertain to the scheme to which the main 
question related because that scheme in question is no 
more being administered or operated by the Central Gov-
ernment. It is in fact being adminIstered by the State 
Governments thf'mflelves as was indicated by the Mini-
ster in his reply to the question. The above statement. 
therefore, should not constitute as any assurance by HRM 
for c-onsidering the question of enhanc:ng the ceilin.g limit 
under a scheme which is not being administered and con-
trolled by this department. However. the feelings of the 
Members of Parliament about enhancement of ceiling of 
Rs. 800M· have 31ready been communicated to the State 
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Government/Union Territories as stated by HRM in res. 
pqn&:e to another supplementary to the same question," 

9.1 The Committee did not accede to the request of the Ministry 
of Human Resource Development for the dropping of the assurance. 
The reply of the Minister to a supplementary which arose out ot the 
main question clearly cpnstitut~ an assurance and in view of the 
COmmittee it should be implemented by expediting the decision of 
the Government in regard to the en)lancement of the ceiling of Rs. 
6000/- under the National Merit Scholarship Scheme. If required, 
the Ministry might submit a request for extension of time. 

MemQ1'andum No. 76: Req~est for dropping of assu,rances given 
011 17 April, 1984 -in reply to Unstarred 
Question No. 7'893 regarding amendment 
of Labour Laws to protect the workers. 

10. The Committee considered the following second request of the 
Ministry of Labour rec-:ived "ide D.O. Letter No. H-llOI6113184-LW 
dated 20 February. 1987 from the Minister of Labour for dropping 
the assurance on the following grounds:-

" ...... We are actively pursuing the matter since many years 
but due to various diffi<:Ulties, have not been able to fina-
lise it as early as we expected. The process may take 
considerable time as the matter is very sensitive and 
complex. It is still difficult to say exactly how long it may 
take use to introduce the bill in view of various complex 
illSUes involved." 

11. The Committee carefully considered the request of the Mini-
ster of Sta~ for Labour for the dropping of the assurance. The 
Committee felt that the matter being of wide public 'importance 
required ftnalisation on priC'rity basis. In view of this. the Commi-
ttee decided not to drop this assllrance. The Ministry might be 
advised to apply for extension of time. . . 

12. This being the last sitting of the Committee during their pre-
sent term. the Chairman in his valedictory observations thanked all 
fhe members of the Committee for their active interest and valua-
ble contribution to the work of the Committee. He also thanked the 
Secretary-General C!f Lok Sabba for his valued advice tendered 
from time to time and to the officers and staff of ~he Committee for 
their assistance. The member~ and the Chief Examiner of Ques-
tions reciprocated the sentiments expressed by the Chairman and 
thanked him for his able stewardship. 

13. The Committee then adjourned. ~ C1' f, -



MINUTES 

THIRTEENTH SITTING 

.lnutes ot th~ (lonunlttee on Government Assurances held on U 

.. ,., 1988 in Committee Room 'C. Parliament House Aunexe, N.- Delhi 

The Comm1t~ met on Wednesday, 11 May, 1988 from 15.30 hrs. 
to 16.00 h1;'s. I 

PRESiNT 

r~of. ;Narain Chand P~a.shar~ha.irmczn 
U'!MID 

2. Shri L. Balaraman 
3. Shri Sitaram J. Gavali 
4. Shri Abdul Rashid Kabuli 
5. Shri Bapulal Malviya 
6. Shri Bhola Raut 
7. Shriulati Shanti Devi 
8. 8hri Kamla Prasad Singh 
9. Sb.rimati Usha Thak.lwl 

10. Shri Mahablr Plasad Yadav 
, .' 

Shri C. K. Jain......chtef (Queatiom) 
Sbri S. C. Gupta-Chief Erominer of Question, 
Shri Raghbir Singh-Senior Exa.mineT of QuestionB' 

I. The COIDlllittee took up for oon6llderation the draft Twelfth 
Bepori and adopted the same. The Committee authorised the 
Chairman ,to preeent the report to the House during the current 
"'on. I 

The Committee then adjourned. 
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APPENDIX I 
(Viti, Para No. 67 oflleport) 

SJ..."" IIMIwIIllIIv JmiJio" of 1M IIUIlrdc.lI of s.,.,,, lAIc SiJIJIta fJ«I(IIq ".,."..,,-
tatitJfr all on 21 A.pril, 1988 

'Seas I .. 

First SClsioD, 1980 

SecoDd SeslioD, 1980 

ThIrd Selslon, 1980 

Fourth SesSIOD, 1980 

Fifth SealloD, 1981 

Sixth SelsioD, 1981 

Seventh SelsloD, 1981 

Ei.hth SessioD, 1982 . 

Ninth SesSIOD, 1982 

Tenth SOSSiOD 1982 

ElevoDth Session, 1983 

T_Jfth SeaIlaD, 1983 

ThirteeDth s.foII, 1983 

FourteeDth Selslou, 1984 

Flftoenth Sealiou t 1984 

Total USuraDces outstandina --

No. of No. of No. of 
ulurancCl assurances assuraDces 

called implemeo- out Itan-
out tedl diDa 

dropped 

26 26 

196 196 

548 548 

333 333 

793 793 

373 372 

418 418 

798 798 

4.29 429 

31' 31' 
1161 860 

433 433 

424 42<t 

"6 950 

528 521 

7231 7221 

. , 
., 

. , 

1 

e 
2 
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APPENDIXD 

(Vide Para No. 67 of Report) 

SllIllImen, showing 1M posilioll o/II6SllrallCtl 0/ E/gIIlh lAk Sabhll pending Impl""''''lItioll 
al on 21 April, 1988 

Pirat, Session, 1985 • 

Second Seslion, 1985 

third Selslon, 1985 • 

Pourth Session, 1985 

Pirth Session, 1986 

Sixth Sess/on, 1986 

Seventh Session, 1986 

Blahth Session, 1987 

Session 

Blibth Session (Second Part), 1987 

Nioth Session, 1987 

Total 

30 

No. of 
assuran· 
ces culled 

out 

19 

426 

323 

3.5.5 

777 

47.5 

428 

777 

578 

772 

4930 

No. of No. or 
assuran· assuran· 
ceaim· cea out-
p)emen- atandina 
ted/dro-
pped 

19 

423 3 
320 3 

343 12 
718 .59 
428 47 

384 44 

62.5 152 

359 219 
245 527 

3864 1066 
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